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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 1267 OF 2024 

 

IN THE MATTER OF: 

Kuldeep Dhama   …Applicant 

Versus 

State of Haryana & Ors. …Respondents 

 

RESPONSE ON BEHALF OF RESPONDENT NO. 6, M/S. SMART MART 

STORES PRIVATE LTD. 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply/ Response has been filed by the Respondent No. 6 

through its Authorized Representative and Director (hereinafter referred as 

‘Answering Respondent’) in the abovementioned case in compliance of the 

Order dated 21.11.2024 passed by this Hon’ble Tribunal in the captioned matter.  

2. At the outset, it is stated that the allegations under the instant OA of the Applicant 

through his email dated 30.05.2024, are devoid of merit, frivolous, misconceived 

and is liable to be dismissed at the threshold. The contents of the Original 

Application, save and except specifically admitted herein, are denied in toto, and 

nothing in the present Original Application may be deemed to have been 

admitted on the grounds of non-traversal.  
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3. That this Hon’ble Tribunal vide order dated 21.11.2024 registered an email dated 

30.05.2024 sent by the Applicant as an original application under Section 14 & 

15 of the National Green Tribunal Act, 2010 in view of the allegations made 

therein. The Hon’ble Tribunal observed as follows: 

“2. The complainant has said that a mining permit for six months has been 
granted on Gata No. 620 and 634 measuring 7 hectares for a quantity of 
1,40,000 cubic meters to M/s. Smart Mart Stores Private Ltd. but the said 
proponent has actually carried out mining activities beyond the lease 
area, i.e. in 25 hectares and has also created pits of the depth of 30 to 40 
feet below water level which is in violation of conditions of environmental 
clearance and causing damage to environment. 

3. In our view the allegations made in the letter petition, prima facie, give 
rise to substantial question relating to environment arising out of the 
implementation of enactments mentioned Schedule I of NGT Act 2010 but 
before proceeding further in the matter we find it appropriate to obtain a 
factual report and for this purpose, constitute a Joint Committee 
comprising District Magistrate, Baghpat; Uttar Pradesh Pollution 
Control Board and Central Pollution Control Board (hereinafter referred 
to as ‘CPCB’).” 

Copy of the Order dated 21.11.2024 passed by this Hon’ble Tribunal is marked 

and annexed herewith as Annexure-1.   

4. That the prima facie view taken by this Hon’ble Tribunal on account of two 

primary allegations by the Applicant against the Project Proponent, which is as 

follows: 

a) The Project Proponent has carried out mining in 25 hectares instead of the 

7 hectares which was as per the licensed area. 
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b) The Project Proponent has created pits of depth of 30 to 40 feet below the 

water level. 

5. That pursuant to the Order dated 21.11.2024, Joint Committee has been formed 

and the Joint Committee visited the Site and investigated all the allegations made 

in the OA. However, when the Joint Committee visited, the Project Proponent/ 

Answering Respondent’s representatives namely, Mr. Subhash Chander Sharma 

and Mr. Dharmi Chand Sharma, both were present on the instructions of the 

concerned mining officer and the presence of the abovesaid representative of the 

Project Proponent is reflected from the photographs annexed with the Joint 

Committee Report. Thereafter, as per the directions of the Hon’ble Tribunal, the 

Joint Committee did the investigation of the allegations made in the OA and after 

the completion of the investigation filed the Joint Committee Report dated 

21.12.2024 (filed on 23.12.2024) (“Report”) before this Hon’ble Tribunal 

wherein relevant and important facts have been laid out. This Hon’ble Tribunal 

vide order dated 23.01.2025 recorded the necessity of seeking response from 

several parties, including the Answering Respondent, and accordingly, notice 

was issued to the Respondent No. 6. 

6. That from a bare perusal of the Joint Committee Report dated 23.12.2024, it is 

apparent that the allegations which form basis of the instant OA are frivolous 
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and without merit. The Joint Committee Report answered the aforesaid 

allegations as under: 

a) There was no mining activity in 25 hectares as alleged by the Applicant.  

b) There is no pit of depth of 30 to 40 feet below water level as alleged by 

the Applicant and the mining was not done beyond 1 – 3 meters or below 

water level.  

7. That the allegations as contained in the instant OA were to create a prejudice that 

the Project Proponent is a sand mafia, which is baseless and devoid of merit. The 

same was alleged by the Applicant with mala fide and ulterior motives and to 

merely to make strong and serious allegations so that notice be issued in the 

matter and same is not dismissed at the threshold.  

8. That whereas, the Answering Respondent was the license holder under the 

authority of DM, Baghpat towards which appropriate license fee was paid 

towards carrying out sand mining. The sand mining was carried out in a lawful 

manner and within the confines of the license dated 20.12.2023 issued by the 

DM, Baghpat and in compliance with the Mines and Minerals (Development & 

Regulation Act, 1957 (MMDR Act), Sustainable Sand Mining Management 

Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining, 2020 

amd other applicable law .  
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9. During the period of license, the Answering Respondent has operated the license 

as per its conditions and the compliance is as follows: 

Particulars As per License Actual Excavation by Answering 

Respondent 

Lease Area 7 hectares total area for 

1,40,000 m3  

Only 1,08,403 m3 was extracted 

Time period 6 months 6 months 

Water Level 3m Depths ranging 1.5 m to 1.7 m 

were mined. No pit was created 

below water level.   

 

10. While this is so, brief background of the mining lease granted to the Answering 

Respondent and actual mining carried out by Answering Respondent as per the 

license terms, relevant to the present OA are stated hereinafter. 

BRIEF FACTS: 

11. That the Answering  Respondent is a company registered under the Companies 

Act, 1956 and is in the business of trading electronic goods and its accessories, 

which are manufactured by various renowned companies and having its 

registered office in Delhi. The Answering Respondent entered into the present 
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sand mining lease as a first time bidder and prior to the present sand mining 

lease, the Answering Respondent had never bid for any tender/ or license for any 

work. 

12. That the UP Government (Geology and Mining Department) vide its letter dt. 

30.12.2022 (sent to Director, Geology and Mining Directorate, U.P.) as provided 

by Mining officer, Baghpat, U.P., the mining site (07 hectares) at Gata no. 620, 

634 of Village, Sankraudh, Tehsil-Khekra, Baghpat (U.P.) is included in the 

District Survey Report (DSR). Pursuant to the letter dated 30.12.2022, DM, 

Baghpat had issued e-auction notice dated 06.01.2023 for sandmining permit for 

a period of 6 months in 7 hectares lease area to mine a quantity of 1,40,000 cubic 

meters of sand. Copy of letter dated 30.12.2022 issued by UP Government 

(Geology and Mining Department) is marked and annexed as Annexure-2.  

Copy of the Notice for e-tendering has been marked and annexed herewith as 

Annexure- 3. 

13. That the Answering Respondent participated in the e-auction for lease dated 

06.01.2023 issued by the District Magistrate, Baghpat (“DM”). Pursuant to the 

answering Respondent’s participation, a Letter of Intent dated 06.02.2023 

(“LOI”) was issued by the DM  to the Answering Respondent for sand mining 

in 7 hectares lease area with permission to mine a quantity of 1,40,000 cubic 
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meters for a duration of six months. Copy of the Letter of Intent dated 06.03.2023 

has been marked and annexed herewith as Annexure- 4.  

14. Thereafter, the Answering Respondent prepared a Mining Plan, along with a 

Mine Closure Plan for the purpose of sand mining in terms of the LOI. The said 

Mining Plan was approved by the Director, Geology and Mining Directorate, 

Uttar Pradesh on 04.03.2023 and was also sent to the DM. Copies of Mining 

Plan submitted by Respondent No. 6 and Letter dated 04.03.2023 issued by 

Director, Geology and Mining Directorate, Uttar Pradesh on 04.03.2023 has 

been annexed and marked as Annexure-5 and Annexure-6, respectively.  

15. The Joint Demarcation of the leased area of 7 hectares was carried by the 

Revenue Department and Mining Department as per the geo-coordinates 

provided and Pillars were fixed on each geo-coordinate as Point A, B, C and D. 

Copy of the Joint Demarcation carried by the Revenue Department and Mining 

Department is marked and annexed as Annexure A – 7.  

16. The State Level Impact Assessment Authority of Uttar Pradesh (“SEIAA”) 

granted Environmental Clearance (“EC”) to the answering Respondent for 

mining for a total proposed production of 14,000 cubic meters on 06.11.2023, 

which was a typographical error on part of the Department. However, 

subsequently, the EC was amended for production of 1,40,000 cubic meters on 
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29.02.2024. A true copy of the approvals by SEIAA dated 06.11.2023 and 

29.02.2024 are annexed and marked herewith as Annexure-8 and Annexure-9, 

respectively. 

17. A Consolidated Consent to Operate and Authorization dated 13.12.2023 

(“CCA”) under the Water (Prevention and Control of Pollution) Act, 1974, and 

the Air (Prevention and Control of Pollution) Act, 1981, and a Consent to 

Establish dated 13.12.2023(“CTE”) was issued to the answering Respondent for 

mining of 1,40,000 cubic meters of sand from the period of 6 months by UPPCB/ 

Respondent No. 5. Copies of the Consolidated Consent to Operate and 

Authorization dated 13.12.2023 (CCA) and Consent to Establish dated 

13.12.2023 (CTE) have been annexed and marked herewith as Annexure-10 and 

Annexure-11, respectively.  

18. Consequently, the DM, Baghpat issued a license for sand mining dated 

20.12.2023 to the Answering Respondent, thereby granting a mining lease of 7 

hectares area for the purpose of mining 1,40,000 cubic meters of sand with depth 

not greater than 3 meters for a period of six months commencing from the grant 

of permit. A copy of the license dated 20.12.2023 issued by the DM, Baghpat 

has been marked and annexed herewith as Annexure-12.    
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19. That pursuant to the grant of license by the DM, Baghpat, the Answering 

Respondent had commenced mining activities from 20.12.2023 till 19.06.2024 

(for a period of 6 months) and during this period, the Answering Respondent had 

mined a total of 1,08,403 cubic meters of ordinary sand out of the total 

permissible limit of 1,40,000 cubic meters as has been noted by the Directorate 

of Geology and Mining, Uttar Pradesh. Thus, the actual mining carried out by 

the Answering Respondent is much below the total permissible limit. Copy of 

the details of mining project as noted by Directorate of Geology and Mining, 

Uttar Pradesh have been marked and annexed herewith as Annexure-13. 

20. That on 19.06.2024, all excavation activities were ceased by the Answering 

Respondent and vacant plot was handed over to the DM, Baghpat in terms of its 

license conditions and no activities have been carried on beyond the said date. 

In this regard, the Answering Respondent duly informed the Mining Officer and 

DM, Baghpat vide its letter dated 19.06.2024 for handing over of land. The 

Answering Respondent further submitted Half Yearly Compliance Report for 

mining activities carried under the cover of its letter dated 20.06.2024 to Deputy 

Director General of Forest whereby compliance with all statutory rules was 

stated and reported. Further, the Answering Respondent had planted 8000 trees 

in terms of the EC Condition and the DM, Baghpat was duly informed vide letter 

dated 15.06.2024. Copy of letter dated 19.06.2024 issued by the Answering 

9 478



Respondent is marked and annexed as Annexure – 14. Copy of the Half Yearly 

Compliance Report is marked and annexed herewith as Annexure – 15. Copy 

of the letter intimating plantation of 8000 trees planted by Respondent No. 6 is 

marked and annexed herewith as Annexure A-16. 

21. That while the Answering Respondent had completed the excavation activities 

without any violation of the terms of license or any applicable law and the same 

was duly inspected by the authorities’. As such, Respondent No. 5/ UPPCB 

along with mining inspector and Geologist, Ghaziabad had inspected the 

premises on 02.05.2024 had not found any mining outside the leased area. It was 

further found and verified that no water pollution, air pollution and noise 

pollution were found by Respondent No. 5. Copy of the joint inspection report 

dated 02.05.2024 is marked and annexed as Annexure -17. 

22. However, UPPCB despite having found no non-compliance or mining outside 

of the leased area by the Answering Respondent, have now sought to impose the 

Environment Compensation for alleged mining outside the leased area without 

any illegal or excess mining carried by the Answering Respondent as per its own 

admission. The said imposition of Environment Compensation by the UPPCB 

vide its letter dated 04.04.2025 is devoid of any merit or factual finding of its 

own. In fact, the said imposition has even failed to consider the Replies dated 

24.03.2025 and 08.03.2025 to the Show Cause Notice dated 20.02.2024 and as 
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such is violative of principles of natural justice. Copy of the Show Cause Notice 

dated 20.02.2024 and letter dated 04.04.2025 are marked and annexed as 

Annexure – 18 (Colly). Copy of the replies dated 24.03.2025 and 08.03.2025 

are marked and annexed as Annexure - 19 (Colly). 

23. That even otherwise, the basis of levy of Environment Compensation is not on 

account of any particular finding by UPPCB but on account of levy of penalty 

by the DM, Baghpat vide its letter dated 01.05.2024 for alleged violation of 

mining outside of the leased area by the Answering Respondent. As per the 

notice dated 01.05.2024 issued by DM, Baghpat, during spot inspection on 

23.04.2024, it had allegedly found pits created due to illegal mining whereby 

357 cubic meters was extracted outside of the leased area and thereby imposed 

a penalty of Rs. 3,89,230/-. Copy of the notice dated 01.05.2024 issued by the 

DM, Baghpat is marked and annexed herewith as Annexure-20. 

24. It is stated that no such illegal excavation was carried out by the Answering 

Respondent and the same was denied and dispute before the DM, Baghpat vide 

letter dated 01.06.2024 since the same was baseless and no proof was provided 

towards such illegal excavation. The alleged inspection and investigation was 

not in the presence of the Answering Respondent and in fact, the Answering 

Respondent had even requested DM, Baghpat to do the inspection again in the 

presence of the Answering Respondent. Copy of the letter dated 01.06.2024 
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issued by the Respondent No. 6 is marked and annexed herewith as Annexure-

21. 

25. As such, the Answering Respondent being a first time licensee was not able to 

excavate to the complete extent of the permit granted of 1,40,000 cubic meters 

and had only been able to excavate 1,08,000 cubic meters from the leased area 

and thus, Answering Respondent had no need to venture into illegal excavation 

to invite such penalty in any case. Since the lease was expiring on 19.06.2024 

and as consequence of the imposition of penalty without any show cause notice, 

the Answering Respondent would have been liable to stop work immediately 

and thus, was constrained and coerced to pay the said penalty of Rs. 3,89,230/- 

under protest which was also notified vide its letter dated 01.06.2024. Copy of 

the Challan for payment Rs. 3,89,230/- is marked and annexed herewith as 

Annexure -22. 

26. It maybe relevant to mention here that a prior spot inspection on 05.04.2024 was 

conducted by the DM, Baghpat and during the said inspection, no such illegal 

excavation outside the leased area was found. However, on 23.04.2024, during 

the inspection, alleged illegal excavation is found outside the leased area by DM, 

Baghpat. Thereafter, on 02.05.2024, during the joint inspection by Respondent 

No. 5/ UPPCB along with mining inspector and Geologist, Ghaziabad, again no 

illegal excavation is found and verified. Lastly, on 20.06.2024 again during joint 
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inspection by Mining Officer and Lekhpal, upon completion of the license period 

and handing over of leased area, it was been observed that mining pits outside 

of the leased area were not observed. Admittedly, upon subsequent inspections 

it was found that there are no pits outside of the leased area. Thus, is submitted 

that the alleged illegal excavation outside the leased area is baseless and devoid 

of merit and contrary to the inspections carried out from time to time. Copy of 

the Notice dated 08.04.2024 issued by DM, Baghpat is marked and annexed 

herewith as Annexure -23. Copy of Joint Inspection by Mining Officer and 

Lekhpal dated 20.06.2024 is marked and annexed herewith as Annexure -24. 

27. The Answering Respondent also participated in the inspection of the leased area 

by the Joint Committee on the instructions of the Mining Officer and the 

participation of the authorized representative of the Answering Respondent has 

been noted in the Joint Committee Report.  

28. It is relevant , the allegations as made by the Applicant as per the order dated 

21.11.2024 have been dealt with by the Report in paragraph no. 2.1.17. The 

Answering Respondent had participated in the tender process and after due 

consideration, the DM issued a license for sand mining in favour of the 

Answering Respondent. Therefore, the allegation made by the Applicant in his 

email dated 30.05.2024 that the Answering Respondent is a “sand mafia” is 

completely unfounded and baseless. On the contrary it is submitted that the 
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Answering Respondent has participated in the bid for sand mining, subsequently, 

to get the license for extraction of sand mining for the first time which clearly 

demonstrates that the allegations made as ‘sand mafia’ in the Applicant’s email 

dated 30.05.2024 is baseless, frivolous and waste of judicial time and effort. 

29. In so far as allegations made by the Applicant are concerned regarding mining 

being done up to depth of 30-40 feet below water level, the same are denied 

wholly as false and misleading. The Report makes the following observation: 

“During spot inspections carried out jointly by lekhpal and mining 
inspector on 05.04.2024 also, 4 pits of depths ranging 1.5m to 1.7m were 
reported and on 23.04.2024, 1 pit of depth 0.25m was reported 
(Annexure-18) and during subsequent joint inspection by mining 
inspector, UPPCB and Geologist, Ghaziabad on 02.05.2024, it was 
verified that mining was not done beyond 1-3 m or below water level 
(Annexure-19). 

 
30. Hence, it is clear that no pits were present of 30-40 meters in depth and that the 

Applicant has made such allegations without any basis. In fact, the Applicant 

had addressed a complaint to the DM, Directorate of Geology and Mining, Uttar 

Pradesh, SEIAA and UPPCB on 07.05.2024, 13.05.2024, and 20.05.2024. 

However, joint inspections done by the UPPCB and the Geologist, Ghaziabad, 

clearly contradict the baseless allegation of the Applicant that pits were 30-40 

feet below water level.  
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31. In so far as allegations pertaining to mining activities being done beyond the 

lease area, the same is strictly denied. The answering Respondent has only mined 

1,08,403 cubic meters of ordinary sand. Hence, the amount of sand mined by the 

answering Respondent is within the permissible limit as allowed under the 

license issued by the DM. In any case, the allegation of mining in the leased area 

of 25h is baseless and frivolous.  

32. It is also submitted that as per the Report, the Answering Respondent was 

penalized with a fine of Rs. 3,89,230/-, pursuant to spot inspections conducted 

by Lekhpal and Mining Inspector on 05.04.2024 and 23.04.2024 where 

observations were made that a quantity of 357 cubic meters of sand was illegally 

mined and transported beyond the lease sanctioned area. The said fine was paid 

by the answering Respondent without prejudice to their rights and contentions 

as contesting the said fine would have halted the erstwhile mining operations. It 

is denied that the answering Respondent was mining beyond the permitted lease 

area at any time. This is evident from the fact that verification done on 

02.05.2024 by the UPPCB and Geologist, Ghaziabad, confirms the same.  
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THROUGH: 

 

     PC JOSHI AND SAMARTH CHOWDHARY 
ADVOCATES FOR THE RESPONDENT NO. 6 

H-3, SECOND FLOOR, JANGPURA EXTENSION, 
NEW DELHI – 110014 

Place: New Delhi              PHONE NO. + 91-8390032099 
Date: 25.04.2025    EMAIL: work.samarthchowdhary@gmail.com 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 1267 OF 2024 

IN THE MATTER OF: 

Kuldeep Dhama ... Applicant 

VERSUS 

State ofHaryana & Ors. . .. Respondents 

AFFIDAVIT 

I, Dharmi Chand Sharma, S/o Late Sh. S.L. Sharma, aged about 54 years, 

currently working as the Director of Respondent No. 6 situated at A-111, 

Hardev Puri, 1 00 F oota Road, Near N athu Colony Chowk, Shahadara, Delhi 

- 110093, do hereby solemnly affairs affirm and declare as under: 

1. That I am the Director of the Respondent No. 6 Company in the 

captioned case and being conversant with the facts and circumstances of 

the case, I am competent to swear this affidavit. 

2. That the accompanying Reply has been drafted by my counsel under my 

instructions and on my behalf, the contents of which are true and correct 

to my knowledge and nothing material has been concealed therefrom. 

3. The annexures filed along with the Reply are true and correct copies of 

their respective originals. 

For Smart .M~rl. Sto~~~ Ltq. 
~/ 

DEPONENT 
Director 
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VERIFICATION z 5 APR 2025 
Verified at New Delhi on _ __ day of April, 2025 that the contents of 

the above affidavit are true and correct to my knowledge. Nothing therein 

is false and no material information has been concealed therefrom. 

For Smart Mart Stores Pvt. Ltd. 

DE~T 
Director 
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Item No.05                                                    Court No. 2 
 
   

BEFORE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

   
 

Original Application No.1267/2024 
 
 
 
 

Kuldeep Dhama                                                                  Applicant 
 
 
 

 

Versus 
 
 
 
 

 State of Haryana & Ors.      Respondents 
       

 Date of hearing: 23.01.2025 
 

 
 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

 Applicant:       None for the applicant. 
  

 Respondents:  Mr. Raj Kumar, Advocate for CPCB. 
Mr. Anurag Kumar, Proxy Counsel for Mr. Bhupendra Pratap Singh, 
Advocate for UPPCB (through VC). 

  
     

ORDER 
  
  

1. Report of the Joint Committee has been filed by Central Pollution 

Control Board (CPCB) vide letter dated 23.12.2024. 

 
2. In view of the averments made in the application and observations 

made in the report of the Joint Committee, we consider it necessary to have 

responses of (1) State of Uttar Pradesh through Additional Chief Secretary, 

Environment, Forest and Climate Change, State of Uttar Pradesh  (2) 

Director, Mining and Geology, Uttar Pradesh, (3) District Magistrate, 

Baghpat, (4) CPCB through Member Secretary, (5) Uttar Pradesh Pollution 

Control Board (UPPCB) through Member Secretary, (6) M/s Smart Mart 

Stores Private Ltd. (Project Proponent), A-1/1, Hardev Puri, 100 FT, Road, 

Nathu Colony Chowk, Shahdara, New Delhi-110032  who stand impleaded 

as respondents no. 1 to 6.  
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2 
 
 

 
3. The Registry is directed to prepare and attach memo of parties to the 

application. 

 
4. Respondent no. 4-CPCB and respondent no. 5-UPPCB are already 

represented before this Tribunal. 

 
5. The Registry is directed to issue notices to respondents no. 1 to 3 

and 6. 

 
6. Notice be served on respondent no. 6-M/s Smart Mart Stores Private 

Ltd. through the District Magistrate, Baghpat and for this purpose notice 

issued to respondent no. 6-M/s Smart Mart Stores Private Ltd. be sent to 

the District Magistrate, Baghpat by E-mail for getting service of the same 

effected on it and sending his report in this regard. 

 
7. Replies/responses be filed by all respondents at least three days 

before the date of hearing fixed. 

 
8. List on 03.03.2025 for further consideration. 

 
9. A copy of this order be sent to the District Magistrate, Baghpat by 

email for requisite compliance. 

 
 

Arun Kumar Tyagi, JM 

 
 
 

  Dr. Afroz Ahmad, EM 
 
 
 

January 23rd, 2025 
O.A. No. 1267/2024  
M 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :07/12/2023  To  05/05/2024

         

 To ,
                 Shri  DHARMI CHAND SHARMA
                  M/s  SMART MART STORES PRIVATE LIMITED
                  GATA NO. 620, 634 ON YAMUNA RIVER BED VILLAGE SANKRANDH KHADAR
TEHSIL KHEKDA TEHSIL BAGHPAT, UTTAR PRADESH,BAGHPAT,
                  BAGHPAT
         

 
                 Please refer to your Application Form No.-   23458823  dated -  07/11/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 196295/UPPCB/Meerut(UPPCBRO)/CTE/BAGHPAT/2023 Dated:- 13/12/2023

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :      Latitude (N) Longitude (E) A 28°51'26.23"N 77°12'38.43"E
B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D 28°51'24.53"N 77°12'33.69"E
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

NA Metric Tonnes/Day 0
C- Product with capacity :

Product Detail
Name of Product Product Quantity

SAND MINING AS PER EC OBTAINED ON
06.11.2023

14000

D- By-Product if any with capacity :
By Product Detail

Name of By Product Unit Name Licence Product
Capacity

Install Product
Capacity

NA Metric Tonnes/Day 0 0
2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Other THROUGH LOCAL
VENDOUR

9.0

3. Quantity of effluent (ln KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 0.0
Others(Dust Suppression) 4.0

Others(Plantation) 4.0
4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 05/05/2024 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE is valid only for establishment of new unit for the proposed production of ORDINARY
SAND MINING-14,000/-CUBIC METER FOR SIX MONTH ONLY from the date of E.C.
Obtained (“Ordinary Sand Mining” Project at Gata No.- 620, 634, Village- Sankraudh Khadar,
Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.) (Pillars Latitude (N) Longitude (E) A
28°51'26.23"N 77°12'38.43"E B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D
28°51'24.53"N 77°12'33.69"E).
2. The validity of this CTE is upto 05.05.2024 or valid with the validity of current mine plan or
current lease period whichever is earlier. After this period this CTE will become null and void.
3. Unit shall bound to ORDINARY SAND MINING-14,000/-CUBIC METER FOR SIX MONTH
ONLY as per E.C. Obtained dated-06.11.2023 OR as amended E.C. applied from SEIAA, U.P. for
Sand Mining- 1,40,000 Cubic Meter for SIX Month as PP obtained Mining Lease from District
Magistrate, Baghpat for Sand Mining – 1,40,000 Cubic Meter for SIX Month Project at Gata No.-
620, 634, Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0
ha.) vide letter No. 420/Khanan/E-Nividah/2022-23, Dated 06.02.2023.
4. The ground water shall be abstracted after obtaining NOC from the UPGWD and submit the copy
to the Board within 3 months failing which CTO may not be granted.
5. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as
per the GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department of Environment,
Forest and Climate Change within a month from the date of issue of this order with the proposal for
proposed plantation, failing which CTO may not be granted.
6. The unit must comply the Environmental Clearance (EC) from Ministry of Environment, Forest
and Climate Change (Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH) on 06.11.2023 for SIX Month only, failing which CTO may not be granted.
7. This CTE is null and void after the period validity of E.C., which is granted by SEIAA, U.P. via
letter dated-06.11.2023.
8. In case of any change in production capacity, process, raw materials use etc. the unit will have to
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained
from U.P. Pollution Control Board.
9. Unit shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, and Battery Rules 2000.
10. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).
11. The unit shall provide adequate arrangement for fighting the accidental leakages/discharge of any
air pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard
including environmental pollution.
12. Unit shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
13. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
by Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining
Areas (CAQM).
14. Operation and maintenance of APCS shall be done in such a way that the emission generated
from stacks is always within prescribed norms of the Board.
15. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of
cleaner fuel.
16. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 55, 62 & 68 regarding DG sets.
17. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel
conversion from Regional Laboratories, UPPCB on payment basis within a month. To ensure
emissions parameters as per CAQM order.
18. The industry shall establish Miyawaki forest inside the factory in sufficient area the treated
effluent from the STP shall be used for forestation.
19. Unit must submit replenishment study in the Board immediately otherwise CTE issued by the
Board shall be deemed cancelled automatically.
20. Unit must comply the Guideline of Mining Sustainable Sand Management Guideline, 2016.
21. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
22. Units CTE may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.
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Chief Environmental Officer (Circle 3)
                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposed
in the certificate.
                   

Chief Environmental Officer (Circle 3)
         

23. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.
24. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.
25. The Board reserves the right to null and void this CTE which is being granted to the said industry
at any time in case if the industry is violating any of the conditions of the consent to establish.
26. In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.
27. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
28. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.
29. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
30. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
31. This CTE will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunalfrom time to time.
32. The mining workbe done by the project proponent in such a way that the contour of the river is
not changed.
33. Mining should not be done by the project proponent after sunset or at night.
34. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.
35. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid.
36. The unit is required to submit a Bank Guarantee of Rs. 2,00,000/- (Rs. Two Lacs Only) to ensure
the time bound compliance of conditions mentioned above at point no. 1 to 33 in the enclosed format
for a minimum validity of SIX years.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  13/01/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 13/12/2023
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